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AMCA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order passed
by the 1d.CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated
28.08.2025 for the assessment year 2013-2014.

2. It was submitted by the Ld.AR that the assessment was reopened on
the ground that the assessee has lent of Rs.1 crore and it was rotation of
money. The assessee gave the explanation that it was not rotation and it
had also proved the sources of money. The AO accepted and made no
addition. It was the submission that subsequently the AO brought to tax the
notional interest on the said loan of Rs.1 crore given by the assessee to
Shree Madhusudan Shroff. It was submission that the assessee has not
received any interest nor the assessee has any interest income. It was
submission that the loan of Rs.1 Crore had been given to the assessee’s

friend through banking channel/RTGS and the same has also been
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returned back during the impugned assessment year itself. It was
submission that the addition as made by the AO and as confirmed by the
Ld. CIT(A) is liable to be deleted.

3. In reply, the Ld. Sr.DR vehemently supported the order of the AO and
the CIT(A).

4. We have considered the rival submissions. A perusal of the facts in
the present case clearly shows that the assessee is an individual. In the
case of individual the income is to be assessed on the basis of cash. The
assessee has given the loan out of his own personal fund. There is no
evidence found to show that the assessee has received any interest. The
details of the transaction between the assessee and his friend Shri
Madhsudan Shroff has also been examined by the AO. Nothing has been
found to show that the assessee has received any interest. This being so,
notional interest cannot be added especially when the assessee has not
borrowed the money but has used from his personal funds for giving the
loan. In these circumstances, the addition has made by the AO and as
confirmed by the Ld.CIT(A) stands deleted.

5. In regard of addition of Rs.1,50,000/- the assessee has not been able
to substantiate that the same was out of his withdrawals or cash in hand.
This being so, the addition made by the |d. AO and confirmed by the Id.
CIT(A) stands upheld. Thus, this ground of the appeal of the assessee is

dismissed.
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In the result, appeal of the assessee is partly allowed.

Order dictated and pronounced in the open court on 06/01/2026.
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